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We have heard Shri A.S. Grewal and Shri Virer^r

Mehta, learned counsel for the petitioner and the respeM^ts

respectively.

2. The petitioner is involved in a criminal case and

has been charged in criminal proceedings under Section 223 of

the Indian Penal Code that being a public servant he failed in

his legal duties in keeping the person in the lawful custody,

as was incumbent on him and due to his negligence the accused

person escaped from confinement. The respondents have also

served a chargesheet on him for dereliction of duty, as he

failed to observe the procedure prescribed for keeping the

person under custody, such as keeping the accused in the

police lock up. In our opinion, the contents of the two

charges viz. in the criminal proceedings and in the

disciplinary proceedings are separate and varv both in qual ity

Tand content.



3. In view of the above facts and circumstances of the

case, we are not inclined to interfere in the matter. The

petitioner, however, shall not be precluded from agitating the

matter, if so advised, in accordance with law, if he feels

aggrieved after the final orders are passed.

4. The O.A. is disposed of, as above, at the admission

stage itself. No costs.
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